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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 588/2025

IN THE MATTER OF:

Sanjay Shaaan . Applicant
Vs.

Ministry of Environment Forest and Climate Change ~  ...... Respondents

REPLY ON BEHALF OF RESPONDENT NO. 3 CENTRAL POLLUTION
CONTROL BOARD (CPCB) i.e. RESPONDENT NO. 3

MOST RESPECTFULLY SHOWETH:

1. That the present affidavit is filed in reference to the Hon’ble National
Green Tribunal order dated 21.01.2026 in the instant matter i.e. Original
Application No. 588/2025 (hereinafter referred to as “OA”).

2. That, it is humbly submitted that CPCB has been constituted under Section
3 of the Water (Prevention and Control of Pollution) Act, 1974 (hereinafter
referred to as "Water Act, 1974"). It performs the functions under the
Water Act, 1974; The Air (Prevention and Control of Pollution) Act, 1981
(hereinafter referred to as "Air Act, 1981"), and The Environment

(Protection) Act, 1986 (hereinafter referred to as "E(P) Act, 1986").

3. That at the outset, the Answering Respondent denies all claims,

contentions, allegations, and averments against Answering Respondent

R.L. Chaudhary
N.C.T. of Deihi

Regd. No. 1513
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of non-traverse, save any averment which has been expressly admitted

hereinafter.

. That in the Original Application, the applicant, inter alia, is seeking the
quashing of Notification No. GSR 465(E) dated 11.07.2025 issued by the

Ministry of Environment, Forest and Climate Change (MoEF&CC), Govt.
of India.

. It is respectfully submitted that the impugned Notification dated
11.07.2025 regarding the applicability of SO2 emission standards in coal
or lignite based Thermal Power Plants (TPPs) has been issued by the
MoEF&CC in consideration of the recommendations of multiple scientific
studies, includihg assessment of ambient SO, concentrations across the
country, through scientific institutions, as well as detailed assessment by
CPCB. This approach applies the precautionary principle for controlling
and abating air pollution in densely populated and other pollution-sensitive
areas, while also emphasizing on resource conservation by avoiding
additional consumption of water, auxiliary power, and limestone, and
avoiding the increase in carbon footprint/CO2 emissions resulting from the
operation of deployed control measures, as well as the mining and
transportation of limestone required for these measures. Further, in all such
cases where SO, emission standards are not being made applicable as per
the Notification dated 11.07.2025, the TPPs have been prescribed to ensure
compliance of stack height criteria notified vide notification no. GSR 742
E) dated 30.08.1990, governing the SO, emissions from TPPs to aid
proper dispersion of pollutants and mitigate environmental impacts. As per

ie Notification dated 11.07.2025, the time limits for compliance with the
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prescribed SO, emission standards by Category A, B, and C TPPs are up
t0 31.12.2027, 31.12.2028, and 31.12.2029, respectively.

6. Itis further submitted that the emission standards notified vide Notification
dated 07.12.2015 prescribed revised emission standards for Particulate
Matter (PM) and newly introduced emission standards for Sulphur dioxide
(SO2), Oxides of Nitrogen (NOx), and Mercury (Hg) parameters, for TPPs
based on the TPP's commissioning period. The time limits for compliance
of the prescribed emission standards have been extended by MoEF&CC
through amendment notifications from time to time, considering the
representations received from the Ministry of Power regarding various
techno-economic and other unforeseen constraints faced by the
TPPs. Nevertheless, the TPPs shall ensure compliance with the prescribed
emission standards within the prescribed time limits, failing which non-
compliant TPP units shall be liable for imposition of environmental

compensation as per the provisions of the said notification.

PARA-WISE REPLY: -

7. That the averments made in Para 1 regarding the Notification No. GSR
465(E) dated 11.07.2025 issued by MoEF&CC and related PIL before the
Hon’ble Supreme Court of India in the matter. It is respectfully submitted

that these averments are suitably replied in the succeeding paragraphs.

8. That the averments made in Para 2 & 3 are related to the Applicant and
introduction to respondents, and do not require any response from this

answering respondent.

N.C.T. of Delhi

* \ Regd.No.1513 / *
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9. That the averments made in Para 4 are related to SO, emission from
Thermal Power Plants (TPPs) and legal matters before Hon’ble NGT
regarding air pollution. It is respectfully submitted that the emission
standards, including for parameter SO in Thermal Power Plants, have been
notified by MoEF&CC vide Notification dated 07.12.2015, and its
amendments vide Notification dated 31.03.2021, 05.09.2022, 30.12.2024,
and 11.07.2025. The copy of the Notification and its amendments are

attached as Annexure-A.

10.That the averments made in Para 1 to 6 under Fact of the Case are related
to the introduction of the applicant and the various provisions of the
Environment (Protection) Amendment Rules, notified by MoEF&CC, and
therefore do not need any specific response from this answering

respondent.

11.That the averments made in Para 7 under Fact of the Case are related to the

condition of distance criteria of plant located within a 10 km radius of
NCR/cities having Million Plus Population/Critically Polluted Areas/Non-
Attainment Cities as per the MoEF&CC notification dated 11.07.2025. It

12.That the averments made in Para 8 under Fact of the Case are related to a
particular chapter of the CAG Report on Performance Audit of Air
Pollution Control by the Government of Gujarat, published in 2021, about

air pollution from thermal power plants and related to categorization of
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thermal power plants under highly polluting industries by CPCB. It is
respectfully submitted that as per the classification of industrial sectors
prescribed by CPCB (prescribing Red, Orange, Green, White, and Blue
categories of industrial sectors) based on their potential to pollute the
environment, the coal or lignite based Thermal Power Plants (TPPs) are
classified under “Red category”. Further, the MoEF&CC, vide notification
dated 07.12.2015, has also prescribed revised emission standards for
Particulate Matter (PM) and newly introduced emission standards for
Sulphur dioxide (SO2), Oxides of Nitrogen (NOx), and Mercury (Hg)
parameters, for TPPs based on the TPP's commissioning period. The
prescribed emission standards of other than SO2 emission parameters (i.e.
PM, NOx, and Hg) are effective w.e.f. 31.12.2022, 31.12.2023, and
31.12.2024 for Category A, B, and C TPPs, respectively. Whereas, the
prescribed SO2 emission standards/norms shall be effective w.e.f.
31.12.2027, 31.12.2028, and 31.12.2029 for Category A, B, and C TPPs,
respectively. The enforcement of these standards shall control the
emissions from TPPs into the atmosphere. Furthermore, Thermal Power
Plants (TPPs) are regulated through grant of Consent to Establish (CTE)
and/or Consent to Operate (CTO) by the concerned SPCBs/PCCs under the
Water Act and the Air Act, under which periodic monitoring and
inspections of industries are conducted by the concerned SPCBs/PCCs to

check and ensure compliance of the conditions prescribed in CTE/CTO.

13.That the averments made in Para 9 under Fact of the Case are related to the
Centre for Research on Energy and Clean Air (CREA) study dated
5.11.2015 regarding SO2 emissions from TPPs in Delhi-NCR region. It

respectfully submitted that the emission standards, including for

RL. Chaudhary \O | :
N.CT.of Dehi jpajfameter SO, in Thermal Power Plants, have been notified by MoEF&CC

Regd. No. 1513 / * / Bakn: , . A
\& Qe Notification dated 07.12.2015, and its amendments vide Notification

ObT. OF \
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dated 31.03.2021, 05.09.2022, 30.12.2024, and 11.07.2025. It is relevant
to mention that as per the MoEF&CC's Notification dated 11.07.2025, the
compliance of prescribed SO2 emission standards is mandatory for the
non-retiring Category 'A' Thermal Power Plants (TPPs), including TPPs
located within 10 km radius of NCR. Further, the time limit prescribed for
compliance of the prescribed SO2 emission standards has also been made
more stringent for Category 'A' TPPs (up to 31.12.2027) than the time
limits prescribed to Category 'B' (up to 31.12.2028) and 'C' (up to
31.12.2029) TPPs. As provided earlier, a copy of the aforesaid Notification

and its amendments are attached as Annexure-A.

14.That the averments made in Para 10 under Fact of the Case are related to
directions dated 16.04.2018 issued by CPCB under Section 5 of the
Environment (Protection) Act, 1986, for Captive Power Plants in Tamil
Nadu regarding compliance of emission standards notified in Environment
Protection Rules Amendment Notification dated 07.12.2015. It is |
respectfully submitted that the said directions were issued to Captive
Power Plants (CPPs) located in various States/UTs of the country based on
the list of CPPs received by CPCB from the concerned State Pollution
Control Board (SPCB)/Pollution Control Committee(PCC), for ensuring
compliance with the prescribed emission standards, as notified by
MOoEF&CC vide Notification dated 07.12.2015. Subsequent to the issuance
of said directions by CPCB, MoEF&CC has issued amendment
Notifications dated 31.03.2021, 05.09.2022, 30.12.2024, and 11.07.2025
regarding extension of timelines for compliance of emission standards in

thermal power plants.
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15.That the averments made in Para 11 under the Facts of the Case are related
to the Office Memorandum dated 19.11.2018 of MoEF&CC regarding
standardization of conditions in the Environmental Clearance for Thermal
Power Plants on FGD system and to meet SO, emission standards, and do
not require any response from this answering respondent. The copy of the

Office Memorandum is attached as Annexure-B.

16.That the averments made in para 12 &13 are related to a health aspect of
air pollution. It is humbly submitted that air pollution is one of the factors
affecting respiratory ailments and associated diseases. Health effects of air
pollution are a synergistic manifestation of factors, which include food
habits, occupational habits, socio-economic status, medical history,

immunity, heredity, etc., of the individuals.

17.That the averments made in Para 14 are related to "The Energy and
Resources Institute" (TERI) analysis, mentioning that one of the major
sources of air pollution in India is the coal-fired power generation. In this

P?‘Y Py regard, it is humbly submitted that the details of the measures taken to
0(,0 trol emissions from thermal power plants stated under Para 12 above

NC.T.of Dethi prg reiterated and not repeated for the sake of brevity.

* \ Regd. No. 1513

Financial Accountability (CFA) alleging that the said report highlights
that 14 out of 15 top SO, emission hotspots from coal/power generation
industry across the world are in India. In this regard, it is humbly submitted
that the applicant's claim/statement is factually incorrect and misrepresents
the data highlighted in the cited report of CFA. The cited report of Centre

for Financial Accountability (CFA) outlines thermal power plants as being
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"marked with a high rate of Carbon, Sulphur oxide, Nitrogen, particulate
matter emissions" however, it does not include a global ranking of SO,
emission hotspots. As regards measures taken to control emissions from
thermal power plants, the statements made under Para 12 above are

reiterated and not repeated for the sake of brevity.

19.That the averments made in Para 16 under the Facts of the Case are related
to an advisory issued by the Central Electricity Authority (CEA) on FGD
technology selection, hence requires no comments from this answering

respondent and may suitably be answered by the concerned respondent.

20.That the averments made in Para 17 and 19 under the Facts of the Case are
related to the status of implementation of SO, emission control
measures/FGD to comply with the prescribed SO, emission standards and
the SO, emission concentration by different TPPs (with and without
FGD) across the country, which was provided by the Ministry of Power in
the Rajya Sabha in response to a question. The applicant has raised
concerns about the concentration of SO, emission from TPPs without
FGD. In this regard, it is humbly submitted that emission standards
prescribed by the MoEF&CC vide notification dated 07.12.2015 shall be
complied with by the thermal power plants within the prescribed time

its. As per the MoEF&CC's Notification dated 11.07.2025, the time

its for compliance with the prescribed SO2 norms by Category A, B,
and C TPPs are up t031.12.2027,31.12.2028 and 31.12.2029, respectively.
Further, in reference to the applicability of SO2 emission standards
amended vide MoEF&CC's notification dated 11.07.2025, it is humbly
submitted that the said review of the SO2 emission standards has been

done by the Central Government based on recommendations of multiple
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scientific studies and expert organizations, which have been outlined under

Para 5 above, and are not being reiterated here for the sake of brevity.

21.That the averments made in Para 18 under the Facts of the Case relate to a
specific condition given by MoEF&CC in prior Environmental Clearance
to Haryana Power Generation Corporation Limited dated 20.01.2025. It is
respectfully submitted that Environmental Clearance for Expansion of
existing 2x300 MW coal based thermal power unit by installing 1x800
MW supercritical unit at "Deen Bandhu Chhotu Ram Thermal Power Plant
(DCRTPP) by M/s. Haryana Power Generation Corporation Limited,
Tehsil Jagadhri, District Yamuna Nagar, Haryana was granted by
MOEF&CC on 20.01.2025, hence requires no comments from this
answering respondent and may suitably be answered by the concerned

respondent.

22.That the averments made in Para 20 under the Facts of the Case are related
to information on the FGD technology provider. In this regard, it is
respectfully submitted that the MoEF&CC Notification dated 11.07.2025

has been issued with due consideration and examination of all relevant

‘

A Aspects, and accordingly, timelines have been prescribed for the

P
ml-éﬁ_ha:'g:?g applicability of Sulphur dioxide standards in thermal power plants.
L.1L0

ZThat the averments made in Para 21 under the Facts of the Case are related
to a newspaper report regarding the halting of FGD systems at NTPC
Singrauli (Uttar Pradesh), a Category 'C' TPP, and may be suitably

answered by the concerned respondent.
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24.That the averments made in Para 22 under the Facts of the Case are related
to the applicant challenging the MoEF&CC Notification No. G.S.R.
465(E) dated 11.07.2025 under Article 32 of the Constitution of India and
seeking appropriate directions and writs and which is under consideration

before this Hon’ble Tribunal for adjudication.

25.That with respect to averments made in the OA under the heading
‘Grounds’ and ‘Interim Relief’, it is humbly submitted that the submissions
made in the preceding paragraphs of this reply are reiterated and are not

repeated herein for the sake of brevity.

26.No comments are offered by the answering respondent herein over the
averments made in paragraphs under the heading ‘Limitation’ and

‘Jurisdiction’ clause of the OA.

27.That, in view of the above, it is most respectfully prayed that this Hon’ble
National Green Tribunal may be pleased to take this affidavit on record
and pass such order(s)/direction(s) as may be deemed just and proper in the
facts and circumstances of the case. This Answering respondent i.e. CPCB,

shall abide by the order(s) or direction(s) passed by this Hon’ble Tribunal

Qe

Prasoon Gargava

Scientist ‘F’

Central Pollution Control Board
24.06.2026

in the instant OA.

10
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINICIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 588/2025

IN THE MATTER OF:
SanjaySharan 4 0 W 0 eesss Applicant
Vs.
Ministry of Environment Forest and Climate Change ~  ...... Respondents
AFFIDAVIT

I, Prasoon Gargava, in the capacity of Scientist ‘F’ having office at Parivesh
Bhawan, Central Pollution Control Board (CPCB), East Arjun Nagar, Delhi, the

Respondent No. 3, do hereby solemnly affirm and sincerely state as follows: -

1. That I, the deponent herein, is well conversant with the facts and
circumstances of the present case on the basis of the information derived
from the official records, and hence, I am competent to verify, sign and

swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present
affidavit.

3. That the accompanying reply has been drafted and filed under my
instructions, the contents thereof are true and correct on the basis of the
record maintained during ordinary course of business of CPCB and
available records and documents and the contents of the same are read over

and explained to me and are not repeated herein for the sake of brevity.

Jr=

DEPONENT
w3 4 [ Prasoon Gargava

e T T g (o 01| Scntis & Dviionl Head (PC-)

Central Pollution Control Board
(Tatarvl, 79 U4 wiorryg RadH Haed, I WoR )
11 (M/o Environment, Forest & Climate Change, Gowt. of India)
aRReer wa=, gl e TR, fewi-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
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VERIFICATION

I, Prasoon Gargava, working as Scientist ‘F” in Central Pollution Control
Board, Parivesh Bhawan, East Arjun Nagar, Delhi-110032, the Respondent
No. 3, herein do hereby verify that the contents above are true and correct to
the best of my knowledge, information and belief.

Verified at Delhi on this the ..... day of. 2 4 JUN, 2626,

e

R.L. Chaudnary DEPONENT
N.C.T. of Delhi

\* \ Regd. No. 1513 / * ATTESTED W< ¥I<ia | Prasoon Gargava

P o o (g 0 ) | Scentist'F& Divisional Head (IC-1)
= . s

NOTAEY PUBLIC Central P_olluti%%?;g%

(Tafawr, 9 @@

GOW. OF INDIA (Mo Environmem.?o?:srtg& Climate Change, Govt. of India)
aR¥er wa=, gdil arfs TR, faeeh-110032
24 Jun 20

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

12
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T Ho Yo WeAo-33004/99 REGD. NO. D. L.-33004/99

MRA 5 TS5
Che CBazette of Judia

EXTRAORDINARY
9T [I—EUE 3—3U-GUE (ii)
PART II—Section 3—Sub-section (ii)

TR A YehTTd
PUBLISHED BY AUTHORITY
g, 2620] ¢ faeett, UTeaR, fewwasr 8, 2015 /3/EH™T 17, 1937
No. 2620] NEW DELHI, TUESDAY, DECEMBER 8, 2015/AGRAHAYANA 17, 1937

9YTELr, I AR A TREdT w1 T
EIE L]
¢ fReel, 7 femwae, 2015

1.3, 3305(31).— Fai T TLHIL, TG0 (FLEA0T) ATr=aw, 1986 (1986 F1 29) it 41T 6
ST 9TRT 25 ZTRT Y& ATFAAT T TIRT FXd g0 TAT20T (52er0r) 92w, 1986 & 3w Farrerd F:ive
& foru Aeforfaa Mam aardt g, daiq —

1.(1) = =9 &1 "tereq 19 T=Ta2or (F2eqn) Herre =AW, 2015 2 |
(2) T I TSI § THRTIAA 6T TG HT Tged g |
2. agTaer (Her) e, 1986 #i gt 1 §,—

(F) ®H . 5 ¥ IO Hafgg wEAftedi & = wx fAefafea #9 9. v vfafteat
ST T STTURMT, Srefie -—

Y. I qT9es L IC e
1 2 3 4

5% U@ e | SASTHNT | | w9 ofiqe () F oareaw & s
(STT IUSTRT ) o= oftaeter ara<t (H1E) &1 gfaesrfua w4
ST srferg=T &t I 7 &7 9 i sEty
a7 sfaFaw 3.5m3/MWh F fafRfese s

STHIT T ZTTR F3TT |

5113 GI/2015 (D

13
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[PART II—SEC. 3(ii)]

adt  feemmm Hl-ematRa w9
3.5m3MWh =8 HAfSg=AT F YA Al
aE q & Fy % Atae Afwaw
3.5m3MWh % & fafafate S STHRT #T
FH HT |

STHa<, 2017 & 9e=Tq Iaqesriua fhu s
T A0 GIF AfgFIH 2.5 m3/MWh TF *
fafafase ster STaT &1 @ B AR g

ST Ze4 T I gIieel el |
(@) FH . 25 37 399 "ateq gfaftaat  qe=rq Mwfofag w0 9. s gfaftaat w@r S,
TATT -—
H H. ST ATqEE Llkkd
1 2 3 4
[EEEIAREIE] 100 mg/Nm3
qohe EAFaTEE( SOy) 600 mg/Nm3 (500 BRTTaTE & 9 &THdT Hi
THIEAT § T THEAT)
200 mg/Nm3 (500 ®TTaTe 3T I sTferh
AT T TREAT)
ATEESH F ATTEE 300 mg/Nm3
(NOXx)
91T (Hg) 0.03 mg/Nm3 (500 HITTaTe 3T 39H ATIF
&THaT T TRTEAT)
1 Sat, 2003 % 7e=Tq 31 fawaw, 2016 & wtasarioa Erdrdr
ERIERD)
[EEEIREIE] 50 mg/Nm3
ToHT TTATFTEE (SO2) | 600 mg/Nm3 (500 BITTATE & & &THaT i
THRTSAT T THISAT)
200 mg/Nm3 (500 HTTaTe 3T 39 Tferh
AT T TREAT)
SIECE R I i1 e 300 mg/Nm?
(NOX)
9T ( HQ) 0.03 mg/Nm3
1 S9a<T, 2017 & Ffassriaq 2rdrdy (THram)
[EEERREIE] 30 mg/Nm3
R s Tzs (SO2) 100 mg/Nm3
ATEESH F ATTEE 100 mg/Nm3

14
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(NOx)
9T ( HQ) 0.03 mg/Nm3

* ETYTY (SHTSAT) TH ATATFAT 6 THTAT 0l ITE | &7 a9 &6 HaL TETHTSH T AT |
> zaeh savtq gt St (g 2, e watacofia fFerreft sem £ 1€ & < afmwior & a2 |

[T, . F-15017/40/2007-HTH=e7]

7. AT ZE, TATEHT
feoqur .- g7 A9 9T F a9, SETER, 9N 1, @€ 3, 3UEe (i) § |, FET. 844(3) 19
TaaY, 1986 FTXT YT T 7T o 3T 3T q9=ATaad 1.3, 433(37) @ 18 319, 1987 ;
ar.F1. 176(31) arira 2 ¥, 1996; |r.#1.f4. 97 (31), ™ 18 ®w¥adt, 2009 ; A1.%71.f7 149(3N)
ATE 4 AT, 2009 ; AT.HT.. 543(sT) AT 22 FATE, 2009 ; A.ALA. 739(3) aE 9 A,
2010 ; 91.%71.14. 809(37) ATHIE 4 =1#Fea<, 2010, @1.%1.54. 215(a1) < 15 A1+, 2011 ; AT.F1.4.
221(%) aTE 18 Wi, 2011 ; AT F.. 354() arE 2 WS, 2011 ; w1 %15, 424(3) aF 1
S, 2011 ; ALALE. 446(=r) qTE 13 &7, 2011 ; @ALE. 152(3) @ 16 @, 2012 ;
a7.F7.. 266(3r) T 30 Wi, 2012 ; |TFLMR. 277(3) AT 31 AT, 2012; /1.F.M. 820(3)
a9 qaTY, 2012 ; G &1, 176(37) 8@ 18 |1, 2013 ; ar.%71.14. 535(37) 1@ 7 37+,
2013 ; #raEnf. 771(3) 9 11 femwae, 2013 ; @ranf. 2(37) aimE 2 s=asr, 2014
TT.FT.. 229(3r) T 28 |, 2014 ; AT, 232(37) aE 31 W, 2014 ; A1.H.M. 325(3)

a7 7%, 2014, 9r.F1.. 612(37) a1 25 3R, 2014 e syfeqw werras ar.51./. 789(3)
arE 11 Fawa<, 2014 &3 73 a7 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 7th December, 2015

S.0. 3305(E).— In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to

amend the Environment (Protection) Rules, 1986, namely:—
1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2015.
(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Environment (Protection) Rules, 1986, in Schedule —1, -

(a) after serial number 5 and entries relating thereto, the following serial number and entries shall be
inserted, namely:—

Sr. No. Industry Parameter Standards
1 2 3 4
“SA. Thermal Power Water I. All plants with Once Through Cooling (OTC)
Plant (Water consumption shall install Cooling Tower (CT) and
consumption limit) achieve specific water consumption upto
maximum of 3.5m’’/MWh within a period

15
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[PART II—SEC. 3(ii)]

ITI.

of two years from the date of publication

of this notification.
All existing CT-based plants reduce specific
water consumption upto maximum of
3.5m*/MWh within a period of two years from
the date of publication of this notification.
New plants to be installed after 1" January,
2017 shall have to meet specific water
consumption upto maximum of 2.5 m*’’MWh
and achieve zero waste water discharged”;

(b) for serial number 25, and the entries related thereto, the following serial number and entries
shall be substituted, namely:-

Power Plant

Sr. No. Industry Parameter Standards
1 2 3 4
“25. Thermal TPPs ( units) installed before 31st December, 2003*

Particulate Matter

100 mg/Nm?3

Sulphur Dioxide ( SO»)

600 mg/Nm? (Units Smaller than 500MW
capacity units)

200 mg/Nm? (for units having capacity of
500MW and above)

Oxides of Nitrogen ( NOx)

600 mg/Nm?

Mercury ( Hg)

0.03 mg/Nm3(for units having capacity of
500MW and above)

TPPs (units) installed after 1st January,2003, upto 31st December, 2016*

Particulate Matter

50 mg/Nm?

Sulphur Dioxide (SO2)

600 mg/Nm? (Units Smaller than 500MW
capacity units)

200 mg/Nm? (for units having capacity of

500MW and above)
Oxides of Nitrogen ( NOx) 300 mg/Nm?3
Mercury ( Hg) 0.03 mg/Nm?
TPPs ( units) to be installed from 1st January, 2017**

Particulate Matter 30 mg/Nm?

Sulphur Dioxide (SO2) 100 mg/Nm?
Oxides of Nitrogen ( NOx) 100 mg/Nm?
Mercury ( Hg) 0.03 mg/Nm3

*TPPs (units) shall meet the limits within two years from date of publication of this notification.

**Includes all the TPPs (units) which have been accorded environmental clearance and are under

construction”.

16

[F. No. Q-15017/40/2007-CPW]
Dr. RASHID HASAN, Advisor
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[9mT I-"vs 3 (ii)] RA hT TSI : STHIYROT 5

Note: - The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,

Sub-section (i) vide number S.O. 844(E), dated the 19™ November, 1986 and subsequently amended
vide the following notifications:—
S.0. 433(E), dated 18" April 1987; G.S.R. 176(E) dated o April, 1996; G.S.R. 97(E), dated the
18" February, 2009; G.S.R. 149(E), dated the 4™ March , 2009; G.S.R. 543(E), dated 22" July,
2009; G.S.R. 739(E), dated the gth September, 2010; G.S.R. 809(E), dated, the 4™ October, 2010,
G.S.R. 215(E), dated the 15 March, 2011; G.S.R. 221(E), dated the 18" March, 2011;
G.S.R. 354(E), dated the 2™ May, 2011; G.S.R. 424(E), dated the 1" June, 2011; G.S.R. 446(E),
dated the 13™ June, 2011; G.S.R. 152(E), dated the 16™ March, 2012; G.S.R. 266(E), dated
the 30™ March, 2012; and G.S.R. 277(E), dated the 31 March, 2012; and G.S.R. 820(E), dated
the 9" November, 2012; G.S.R. 176(E), dated the 18" March, 2013; G.S.R. 535(E), dated the
7h August, 2013; G.S.R. 771(E), dated the 1" December, 2013; G.S.R. 2(E), dated the ond January,
2014; G.S.R. 229(E), dated the 28" March, 2014; G.S.R. 232(E), dated the 31% March, 2014;
G.S.R. 325(E), dated the o7" May, 2014, G.S.R. 612,(E), dated the 25 August, 2014 and lastly
amended vide notification G.S.R. 789(E), dated 1" November, 2014.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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|, 590] 73 feeett, @maR, |rd 7, 2016/ %A 17, 1937
No. 590] NEW DELHI, MONDAY, MARCH 7, 2016/ PHALGUNA 17, 1937

TN, a9 AR Sy gREwd w3y
CIC-AE
< faoeft, 7 W, 2016

FTAT. 682(3).—ATT & TSIT H FHAT TATEL0, a9 A FAGTH TRAqT HATAT hl

srferg=eT |, 3305(37) ardta 7 fasaw, 2015 g7 stfesg = 9=ia<or (|§3eqr) "ergs =,

2015 % aeq o ATt A Sfeataa wfateat 1 Fw ug:

1. 99 |. 2, 9 #. 25, Ufxh €. 2 & 1= qreoft § =79 3 3w 4 § “31 fRE«x, 2003 ¥ g«
gegriag S (geai)”

2. 9 §. 2, ®H €. 25, qfh ®. 6 &l AT & ¥ 4 F “300 mg/Nm3” F =1 9T “600
mg/Nm3” T&

3. 99 €. 2, ®H H. 25, Uf<r §. 8 &l A0 & ¥q¥F 3 ¥ 4 H “1 S=a<r, 2003 F &H W
“1 Sradt, 20047 9%

[®1.5. F.15017/40/2007-Hdes]

. TS gOA, TATEHIT

1157 G112016 M
18
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
CORRIGENDUM
New Delhi, the 7th March, 2016
S.0. 682(E).—In the notification of the Government of India in the Ministry of Environment, Forest
and Climate Change vide number S.O. 3305(E), dated the 7t December, 2015, published in the Gazette of

India, Part II, Section 3, Sub-section (ii), in page 4, in the Table, against serial number 25, for “1* January,
2003” substitute “1* January, 2004”.

[F.No. Q-15017/40/2007-CPW]

Dr. RASHID HASAN, Advisor

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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| 435] w3 faoett, IpRar, S 29, 2018/31WTE 8, 1940
No. 435] NEW DELHI, FRIDAY, JUNE 29, 2018/ASHADHA 8, 1940

T, 3 AR Sy IREdT 7T

Fferg=T
7% faeel, 28 S, 2018

AL, 593 (31).— AT F TS, STETLTO H AT TR, TATAL, 9 3T FAamg Iraad
e Y AR 16 arqae, 2017 ¥ stfeg=er d@ear arsrfA. 3337 (1) F g7 UF e A=
seRTtorg it 7 off e 39 =t safeat, e saa yartaa g i g9raEr of, 7 39 a8 S s
srferg=aT Y TrSrae At afaat SE-ATeTe Fi Iuasy w72 o, A1 faw i sate F faw srafEr s
AT |/ T |

e, Trsroe it aaat a1 16 sToq@s, 2017 FT STH-ATeT0 FHT IUaed F:Ts s oA

Y, 7 TR G 36 ATET AT % Tgca? § asft sl ofie Teqi & areq a7 sraft i
TATaT 9 fafeeq w7 & = B T 2

aq: o, qEtaeer (Feew) 1986 & e (5) * 39 9w (3) F aryr afsa watawor (FTE)
aferfe=H, 1986 (1986 T 29) FT €T 6 3T 25 FIT Yacd AREAT FT TIRT FIA gU, Hx AR, TAZATIT
agtaver (Feeq) fRam, 1986 # i Hemres #va & fory fMwatortera dorres #wedt g, aaiq—

1. (1) == Rt = wfereq qr agtawor (Fvern) sera e, 2018 )
(2) T TSTIF H TRTH AT TG T Tged gl
2. aver (e A, 1986 # et 14 ,-
(F)  TWH4H FH GGIAT 5§ & GHA, 98 3 F TIH I AAoiad 7 L@l S0, srerid—
‘11, fafafEce e soarT, arftg 1 s=adt, 2017 % ge=rq dearfud o sro qu @ % foro 3.0 #is/uassgu=
T ATEHTH ol T ST T HHF T AT A FT&Td il g Fl|”

3645 GI/2018 (1
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(@) FH OEET 5 F Y U9 "atyq eIl & TeATq (Aefoed #W G S yErsatr w7
ST ETIoT AT ST, Srerie-

FAE | =M e HITH

1 2 3 4

“Gg | AT faEE ST STAT ST F H 5% § W 4 H qg | & [0 aE
(T ST AT ST T T S AT
ST T ) AT fEea 59 u% AN] 98 g

(M  #wF T 25 ¥, Mo feoaor siaeerfa Brar strosm, srera—

“feoqur ;. HERT STTAEETSE, ATSErNM ST ga-H0 & forw asft arfer o 1o 7 # OoF Seme 9w 6%
st F forw gentaa B srosm;

(1) FH & 33 3 99 "ated ateat & qearq MiEatatea #7 dear o afafegi #iv saearfua &Far

STURTT:-
FHH | AT farfier LIGED
1 2 3 4
“33F | ATE-F T IERELED fErepa ScuTa awar:
FHFIRTESNT (THET) | Fare/Hies 100 BTETE T Sterh
F FT ardr fEea w4 " =T TF= 6.902 (F x 0.277)0.555
EPEN
100 Hex ="
100 TTATE § w9
U= 6.902 (7 x 0.277)0555
EPEN
30 ez Sv oft arfars 217,

F=HFHT STTATFITE I 1oh.IT./ISTT a7
== Hex ¥ AfaT w2 SArs )

et & T ol gfAEt w A

feoqofy ;T AT FrIen/forATEe e ardf
forerd we=t O A e

[®T. & F-15017/40/2007-Ffres)]
=t T, e 3=, aeaE S

feoqur . g A & T sTETETr, A 01, @ 3, IUEE () FLAT. 844 (1) AT 19 9w, 1986 FRT
ST R T o7 s et s afegEeT "vaAn. 568 (1) faFiw 18 SH, 2018 & FwT
Terrtara e
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[ 9T I-%08 3(i) ] IR T TGS @ STHTERT 3
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 28th June, 2018

G.S.R. 593 (E).—Whereas, a draft notification, for Thermal Power Plants was published in the
Gazette of India, Extraordinary, vide notification of the Government of India in the erstwhile Ministry of
Environment, Forest and Climate Change number G.S.R. 3337(E), dated the 16™ October, 2017, inviting
objections and suggestions from all persons likely to be affected thereby within a period of sixty days from the
dated on which copies of the Gazette containing the said notification were made available to the public;

And Whereas, copies of the Gazette were made available to the public on the 16™ October, 2017;

And Whereas, all objections and suggestions received from all persons and stakeholders in response to
the draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986, the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely:-

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2018.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule-I-

(a) against serial number 5A, in column 4, for item III, the following item shall be substituted,
namely:-

“III. Specific water consumption shall not exceed maximum of 3.0 m*’MWh for new plants installed
after the 1* January, 2017 and these plants shall also achieve zero waste water discharge.”;

(b) after serial number 5A and the entries relating thereto, the following serial number and entries
shall be inserted, namely:-

SI. No. Industry Parameter Standards
1 2 3 4
“5B. Thermal Power Plant (water [Water consumption| Items I to IIT in column 4 in serial number
consumption limit) S5A above shall not be applicable to the
using sea water Thermal Power Plants using sea water”;

(c) in serial number 25, the following Note shall be inserted, namely:—

“Note: All monitored values for SO,, NOx and Particulate Matter shall be corrected to 6% Oxygen,

on dry basis”;

(d) after serial number 33 and the entries relating thereto, the following serial number and entries
shall be inserted, namely:—

Sl. No. Industry Parameter Standards
1 2 3 4

22
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“33A. | Thermal Power | Stack Power generation capacity:
Plants with wet | Height/Limit in =100 MW and above  H=6.902(QX0.277)"
Flue Gas | Meters or
Desulphurization 100 m minimum
(FGD) "Less than 100 MW H=6.902(QX0.277)%%

or
30 m whichever is more™;
Q = Emission rate of SO, in kg/hr*
H = Physical stack height in meter
*total of the all Unit’s connected to stack

Note: These standards shall apply to coal / lignite
based Thermal Power Plants.”.

[F. No. Q-15017/40/2007-CPW]
DR. A. SENTHIL VEL, Scientist ‘G’

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(i) vide number S.0. 844 (E), dated the 19t November, 1986 and last amended vide notification number
G.S.R. 263(E), dated the 22™ March, 2018.

Digitally signed by RAKESH
RAKESH soxoL oty

SU KU L 282?3:;-018'07'03 20:39:18

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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TTTErRTE & WhTF9r
PUBLISHED BY AUTHORITY
. 540] 7% TaoetT, FeeutaaTs, TaqE 22, 2020/3fa 30, 1942
No. 540] NEW DELHI, THURSDAY, OCTOBER 22, 2020/ASVINA 30, 1942

TR, a9 Y S|y IRaad wAred
1B C R
T fawett, 19 s7aqae, 2020

qr.H1.A. 662(31).—Fe T TR, TATFL (FLEA0) AT, 1986 (1986 FT 29) FT &M=T 6 <
1T 25 BT Y& QTTFaal &7 TART Fd g0 qATa (S2evr) a9, 1986 FT T Heied e & oIy
At Fae aamr g, o9t -

1.(1) =7 =T T Giereq A8 93Ta<or (§3e07) Ferrae =97, 2020 2 |
(2) T I TSI H THTIF AT a0 il T g |
2. aFTEYOT (F¥eAT) Hae, 1986 #HT =T 1 H,--

F. €. 25 % "I, AT, 2003 F qe=7q 31 f&Haw, 2016 T wiassriag ddT (swrean)”, o & e,
ATSEo % AreETee (NOx) & #aeg ¥, “ 300 mg/Nm’”, (&l 3T Jq940 & TI9 9T, &@H 4 ¥,
“450 mg/Nm™, 3 3T ¥ T@ 10 |

[1.8. F-15017/40/2007-Hfresey]
STz, w3 af=a

5117 G1/2020 )
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feoqur e FEw 9Ra F O, STETE, 9N 1L 8T 3, 3UET (i) § F. AT 844(3)
19 FFaY, 1986 ETT THIAT FFU TT o 3T IAHT Sifqd Hermed ATSg=ar ar.aLMA. 48 (3), ae 24
ST, 2020 gTT 3T T |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 19th October, 2020

G.S.R. 662(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely:—

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2020.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule — 1, -

against S. No. 25, under the heading “TPPs (units) installed after 1 January, 2003, upto 31* December, 2016, in
respect of Oxides of Nitrogen (NOx), for figure and letters “300 mg/Nm®” in column 4, the figure and letters
“450 mg/Nm>” shall be substituted.

[F. No. Q-15017/40/2007-CPW]
JIGMET TAKPA, Joint Secretary

Note : The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i)
vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 48(E), dated the
24th January, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi 1 10064

and Published by the Controller of Publications, Delhi-110054.  surewoer 2=
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grfeee T THfAT
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q 192 T feeel, gEeafaaTy, o 1, 2021/ 11, 1943
No. 192] NEW DELHI, THURSDAY, APRIL 1, 2021/CHAITRA 11, 1943
TN, I AL TAGTY TREdT HATAd

TS faoett, 31 9T, 2021
qr.a1.A. 243(31).—FT TEF, TAEr (Fvev) afafaaa, 1986 (1986 =T 29) #it & 3,
ST 6 3T 9T 25 T T& «RdT T T FLd gU, TATAL (F2er0r) 32w, 1986 F7 i Hemes e
& forw Meferfaa M aardt 8, orefiq -

1. (1) = A==t #1 |ferd 919 qFiaor (§2e0) Herge a9, 2021 2 |
(2) ¥ FFH TSI H TR H A R TG i |

2. Tt (Fev) faw, 1986 #T s E=I-1, F %9 weaiw 25 &, Iy (THrean) ==
STERAAT o ST 0l TG & & qY & HIqL HHTA 1 G HAT, TAXN, HIGhI AT Mea1 6 &9 1Y,

o

Aeferied T@T STTuAT, o791 -

“*(i) TATILOT, AT ST TAATg TRAqT HATAT, @R 99y, Fed G aiteswr (H#120) #i
Fea T TG A0 A7 TATHEAT & AR T 1 a1 7 Mo Fea T TGO (FI707 e (i)
T Areit-1 § Terfaftee 9 gaot § aroft-1 F @9 (4) § rnfafEtEe agr @ F faw soe
qTEE! o eT B & (o0 Il TATEATT & AT I ATA1 T HFAT o TAR( 1207 g TohaT ST,
ERIG

£y

2003 GI/2021 6
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QTR -1
wF, | T s fy/eT AT * ferT o Hierg
[REREEIKIR] e g1 aredt
ATt TS ERIERIl
(1) (2) 3) (4) ()
1 Tl F 10 T | ATIF JTa9edT a1 | 31 fFoweae, 2022 | 31 fRrawew, 2022
TS TSAATHT &5 IT Ug) &t | dh GEZ
10 fFardier &t offa =+
e 1
2 |yE T = 7 ggfte e AT 47 | 31 REww, 2023 | 31 REwER, 2025
aTte erg<l #it 10 e it | 9% TH
af¥fer F i< 2
3 T T T T F AT & H gieAted ¥ | 31 fRuwaw, 2024 | 31 fegw=w, 2025
o LED LED
1 T i 2011 T STAIAUET F HAHTL |
2 Frfiefielt greT Tt |

(i)  @f-1 % wW (5) § FATRAMEE aiE ® 0@ [ga g & fore =it arda e 9=
o, 39 Rafq § Sgi UF #95 39% A9 g & g 9 ge & fou ddEey 6w #E0 fi7 v Jiaee
TEQT A &, AT ATt &l Ul F7 ol THeT Tl ol ST
T UH HAAT |, 39 ufd | Sgh AT = e IaAe § AT ey e 1 §qnr St
AT g, Sa &ed & T e 92 0.20 FIT AT & & TATaL0T TTdHT Sgald (ohaT ST,
(i) I T=I S aTer A A= S99 7, 9il-1 % T (4) § IATE R aRE & 7497,
qreoit-2 # fAfAfde a2 & Sqa aaiawor GiasT Igeid AT ST, srefid -

qreof-2

TET-HET | 390 7 T Iids (F90 I IiHe S fB@Ea)
AT AT

SERCT T G Ta T T
0-180 feawr 0.10 0.07 0.05
181-365 fea=r 0.15 0.10 0.075
366 feaw sz srfas | 0.20 0.15 0.10”

[®1.9. ¥1-1501 7/40/2007-?&@@@{[}
LI T IATL, Y A=

feoqor: 9o AW, A F OO, SAETET, 90 11, 9@ 3, SUET (i) § ATSgEET %A wAT. 844(3),
T 19 Fa#Y, 1986 FWT JHIAT U T o ST IAHT SiaH HTed SATe=-T aedr
1AL, 662(37), A 19 =Fa<, 2020 1T FoFar 17 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 31st March, 2021

G.S.R. 243(E).—In exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely:—

27
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1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2021.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule — I, in serial number 25 for letters, brackets and
words “*TPPs (units) shall meet the limits within two years from date of publication of this notification”, the
following shall be substituted, namely: -

“* (1) A task force shall be constituted by Central Pollution Control Board (CPCB) comprising of
representative from Ministry of Environment and Forest and Climate Change, Ministry of Power, Central Electricity
Authority (CEA) and CPCB to categorise thermal power plants in three categories as specified in the Table-I on the
basis of their location to comply with the emission norms within the time limit as specified in column (4) of the Table-
I, namely: -

Table-1
SI. No. Category Location/area Timelines for compliance
Non retiring units Retiring units

(1) 2 G3) “4) ®)

1 Category A Within 10 km radius of National | Upto 31% December | Upto 31
Capital Region or cities having | 2022 December 2022
million plus population'.

2 Category B Within 10 km radius of | Upto 31% December | Upto 31"
Critically Polluted Areas” or | 2023 December 2025
Non-attainment cities”

3 Category C Other than those included in | Upto 31% December | Upto 31
category A and B 2024 December 2025

! As per 2011 census of India.

2 As defined by CPCB.

(i1) the thermal power plant declared to retire before the date as specified in column (5) of Table-I shall not be

required to meet the specified norms in case such plants submit an undertaking to CPCB and CEA for exemption on
ground of retirement of such plant:

Provided that such plants shall be levied environment compensation at the rate of rupees 0.20 per unit electricity

generated in case their operation is continued beyond the date as specified in the Undertaking;

(iii) there shall be levied environment compensation on the non-retiring thermal power plant, after the date as

specified in column (4) of Table-I, as per the rates specified in the Table-II, namely:-

Table-11
Non-Compliant operation beyond Environmental Compensation (Rs. per unit electricity generated)
the Timeline Category A Category B Category C
0-180 days 0.10 0.07 0.05
181-365 days 0.15 0.10 0.075
366 days and beyond 0.20 0.15 0.10.”

[F. No. Q-15017/40/2007-CPW]
NARESH PAL GANGAWAR, Jt. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i)
vide number S.0. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 662(E),

dated the 19th October, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  A]| OK KUMAR 2silsisned by stok kuag
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. 603]
No. 603]

7% feelY, FrraTe, R 5, 2022/9TF 14, 1944
NEW DELHI, MONDAY, SEPTEMBER 5, 2022/BHADRA 14, 1944

T, I AR TAGTY TRAdT HATAq

I LT

T2 foeety, 5 fawav, 2022

AL 682(37).—Fex 1T TLHTL, TATALOT (HTEAT) ATAHTH, 1986 (1986 FT 29) it &TeT 3, &7
6 3I¥ &TT 25 FIT T&T RAT T TFNT Fld g0, TATAL0T (A0 99, 1986 FT i< Herred e oy
ertertera e a9 &, ot -

1. (1) = =T =T STera 9T qAraor (F2eAvT) AT ey I, 2022 7 |
(2) T TISTIS § IeTeh TRTLA ol JTLE T TG i |
2. TFTELIT (FHEAT) [, 1986 i sIqg=T 1 % FH . 25 H, “*(i) Aot 17 % &9 9 Hafertad

TET STTOAT, AT -
qTIof-1
| g CEISIRTE D AT % g qog-HT ATITA & Fe F Forg gwrsan
q. (P 7 g et 3hrsan) | & g w3 i sifow ada
SO 3N | SO2.3®S | SO2 IS | SO, IHS
T e T e
FrieT JrieT
(1) (2) (3) (4) (9) (6) @)
1. | F | TEE TS AT AT 0@ H | 31 fRwew, |31 fRwEw, |31 REew,

5951 GI/2022

)
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T STHEAT ATt AL B I | 2022 TF 2024 T 2022 T
fererrefe it affer & fiae
- - 31 fedew,

2. |y " ;ﬁg%ﬁgﬁ%1ﬁm 31 fReEy, |31 fEew, |31 fEew, 2027 T

_ 9 2 Wﬁwﬁ-;ﬂg-(
N il 2023 T 2025 T 2025 T

3. |y T | yEiFdRa@datata a e | 31 fwew, |31 fREew, |31 REaw,

2024 9 2026 TF 2025 aF

1 9 T 2011 FF STATIAET F ATH

2 T RO T AT gy AAT-aieene |

3. “(ii)” % T wx fAwferfaa war ST, oriq -
(i) (%) | 1 % w9 (6) § FuT-AAEy ae & 1@ T g & forw Jitua ardi Bem 99
q, UH GIAT T sl TG0 (RI=07 a7 37 et d e ITfereweor 7 Us &4 gy 99 g+ &
MY 9T e & o0 Faae Teqd Fad 6l 29T H SO, I 7 f9a TaHier & forw fAfAfae
AT 1 TT FXA T TIEAT AT gl
T UH §AAT 9T A0 1 % w19 (4) § gor-AREy e 7 39 g a=qey § gy
TG | AN AT TZAT 8, S TATAT ahl I9T H FAq &qd o I T 9% 0.40 FIT 6T 3T &
TATETe TfasRT Ieutea T s,

(i) (@) Aot 1 & w69 (7) 9 For-fEe afe & @ e e # o =g ariT B a9
q, UF HAAT G T TG AI=07 91 $iiY a7y foreqa siersneor &7 UF 694 gy {9 g &
AT T e o (o0 TG TEIT Feed Al 29T | SO, IeqsiAt 7 forer AfATas ATt & QT FA
FT STUEAT AT g

T UH §AA1 9T qOi 1 % w6 (5) § Fur-ffafdy arifte & 39 g a9qag | 79t Afakde
TG | N T T2AT 8, S TATAT ol 29T H SAq &2qa f Ifd T 9% 0.40 F9T i a7 7
TATELOT T ITUTed (ohaAT SO,

4. “(jii)” % 1 ¥ MeferfEd w@r ST, s&id;--

“(iiil) AU 1 % ¥G9 (4) 3% &9 (5) H Tr-faf=ide aia & varq Raa 7 g arer ardh G=a
AT a7 ATvil-2 § AfAfEE 32 F oqEr, agiawer giaaT Ieuted AT STus, seid;--

qIft-2
THT-HET | AR SAATATAT TATAA qATE Iiaa (Y TFTe STtva o)
0-180 fa= 0.20
181-365 fa 0.30
366 o 3T 399 o 0.40”

[®T. . E@;—15017/40/2007-?ﬁ'ﬁ@@{]
TLLT ITA TTATE, 39T af= e
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feoqor © ger AW, W F TSI, SETEwn, 9 1, @2 3, IuET (i) § Hedid w1, 844(3), arE 19 TEav,
1986 FTT TaTAd fohw 0 o Sfiw IAhT Sifaw |elterd AfeR==T "o ar#1.f4. 143(3r), g 22
AT, 2022 g AT 14T |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 5th September, 2022

G.S.R. 682(E).—In exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely:—

1. (1) These rules may be called the Environment (Protection) Second Amendment Rules, 2022.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule — I, in serial number 25 for “* (i) Table 1” the following
shall be substituted, namely: -

Table-1
Sl. |Category|Location/area Timelines for compliance Last date for retirement of
No. (Non-retiring units) units for exemption from
compliance
parameters |SO,emissions|parameters SO, emissions
other than SO, other than SO,
emissions emissions
O] @ 3) (@) (5) (6) @
1 |Category |With 10 km radius of |[Upto31% Up to 31% Up to 31%
A National Capital Region or |December 2022 [December December 2022
cities having million plus 2024
population®. «
2 [Category [With 10 km radius of [Upto 31" Up to 31 Up to 31% Bp to 3bl
B Critically Polluted Areas? or |December 2023 |December December 2025 2;;? mber
Non-attainment cities? 2025
3 [Category [Other than those included in [Up to 31% Up to 31% Up to 31"
C category A and B December 2024 |December December 2025
2026

* As per 2011 census of India.

2 as defined by CPCB.
3. For “* (ii)” the following shall be substituted, namely: -

‘(ii) (a) The thermal power plant declared to retire before the date as specified in column (6) of Table-I shall not be
required to meet the specified norms for parameters other than SO, emissions in case such plants submit an
undertaking to CPCB and CEA for exemption on ground of retirement of such plant:

Provided that such plants shall be levied environment compensation from the dates as specified in column (4) of table
—I, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond the date as
specified in the undertaking;

(i) (b) The thermal power plant declared to retire before the date as specified in column (7) of Table-I shall not be
required to meet the specified norms for SO, emissions in case such plants submit an undertaking to CPCB and CEA
for exemption on ground of retirement of such plant:

Provided that such plants shall be levied environment compensation from the dates as specified in column (5) of table
—I, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond the date as
specified in the undertaking;’
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4. For “* (iii)” the following shall be substituted, namely: -

“(iii) there shall be levied environment compensation on the non-retiring thermal power plants, after the date as
specified in column (4) and (5) of Table-I, as per the rates specified in the Table-11, namely: -

Table-11
Non-Compliant operation beyond the Timeline Environmental Compensation (Rs. per unit electricity
generated)
0-180 days 0.20
181-365 days 0.30
366 days and beyond 0.40”

[F. No. Q-15017/40/2007-CPW]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principle rules were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i)
vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 143(E),
dated the 22nd February, 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Che Gazette of India

I1.3.-2N.Te.-37.-31122024-259752
CG-DL-E-31122024-259752

ETITIOT
EXTRAORDINARY
AT | —ave 3—SI-T@7 (i)
PART I1—Section 3—Sub-section (i)

TR & THTIAT
PUBLISHED BY AUTHORITY

q. 725] T Reeht, SraT , REwew 30, 2024/ 95 9, 1946
No. 725] NEW DELHI, MONDAY, DECEMBER 30, 2024/PAUSHA 9, 1946

T, 99 3 AT Ifaad JaArad
St

e faeeft, 30 R, 2024

qT.HL. 787(30). -~ TR (@) ATAFEH, 1986 (1986 FT 29) F €T 3, 6 T
25 % GIT Y& ARl T TART Fd gU, Hald qeahd Uagrl g (2eron) =+, 1986 #
ST SIY e Fee o o Aetered Ras aardt g, oo -
1. (1) = et 1 waiaor (w@eeqon) e gerye =, 2024 F7T S|
(2) T TSI § Ik TR il A H I givll|
2. TATE0T (F2eA0T) a9, 1986 H, A =I-| § 7 §&dT1 25 § " qierawr 1" H, -
(i) 9 g7 1 & gry+, wiaq (5) @it =gt |, ©31 fReaw, 2024 %7 9Tsal T AFS! & T
¥ *31 fegaw, 2027 9% 9% ST Arhs TAeATod ohU STOT;
(ii) 9 TEAT 2 % ATHA, FAq (5) T wfAteAt 7, ©31 fawaw, 2025 T 9Tea; AT AFST * T
77 31 faEaT, 2028 TF” 1&g ST A Tiaeurad B ST,

8462 G1/2024 1)

33



1806

2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(iii) 7% FEAT 3 F T, HiAq (5) F TEAT §, °31 fagay, 2026 TF” 9Teai AT ATHST F ©IH
7% 31 fRHEY, 2029 9% oreg AT At TiaweaTioq B s,

(iv) Fiere (7) 7 a3 §, “31 fwEw, 2027 997 orat A iFeT F T 0¥ *31 R, 2030
T 9153 ST Slishe TTaedTaa oy ST,

[T #. F-15017/40/2007-Frfiz7g]
T SaRTeT 7T, S |t

foroquft : or e 9 % TSI, SETeTen, 9wt |1, 9T 3, SU-§T (i) § FT. e 844(3),
AT 19 qFaY, 1986 FTT YHIIA U U o 3w =g sifaw a1 ATeRg=T §. FT.31. 3864(31),
e 09 fadee, 2024 g |enteaa fraT T3 =m

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30" December, 2024

G.S.R. 787(E).— In exercise of the powers conferred by sections 3, 6 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following
rules further to amend the Environment (Protection) Rules, 1986, namely:—

1. (1) These rules may be called the Environment (Protection) Third Amendment Rules, 2024.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule — I, in serial number 25, in Table 17—

(i) against serial number 1, in the entries under column (5), for the words and figures “Up to 31%
December, 2024” the words and figures “Up to 31% December, 2027.”, shall be substituted,
(ii) against serial number 2, in the entries under column (5), for the words and figures “Up to 31%
December, 2025 the words and figures “Up to 31% December, 2028.”, shall be substituted,
(iii) against serial number 3, in the entries under column (5), for the words and figures “Up to 31%
December, 2026 the words and figures “Up to 31% December, 2029.”, shall be substituted,
(iv) in the entries under column (7), for the words and figures “Up to 31 December, 2027 the words and
figures “Up to 31° December, 2030.”, shall be substituted.

[F. No. Q-15017/40/2007-CPW]
VED PRAKASH MISHRA, Jt. Secy.

Note.— The principle rules were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-
section (i),vide number S.O. 844(E), dated the 19th November, 1986 and last amended vide notification
S.0. 3864(E), dated the 9th September, 2024.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.5 -21.Te1.-31.-11072025-264545
CG-DL-E-11072025-264545

ETETIOT
EXTRAORDINARY
AT | —Eve 3—9-Tve (i)
PART I1—Section 3—Sub-section (i)

grfee ¥ THfaT
PUBLISHED BY AUTHORITY

. 422] 7% R, ST, S[EITE 11, 2025/3TWTE 20, 1947
No. 422] NEW DELHI, FRIDAY, JULY 11, 2025/ASHADHA 20, 1947

T, A i A TRAAT HATA
g
< faeett, 11 e, 2025

LA, 465(37).— SafF 97 F FEer @7 o= sratha 9w G §9 & U aewe

TSN FATES IS AT heg HLRTE ATSEAAT &, F1.37. 3305(37) faAt 7 fawaw 2015 & aga Jiera
o T o, S T aea-ThiamT «ft Fetta i 12 off, S a1 § a6g-a97 97 gented e w1 o,

ST STafeh ST=ITRreh! TRTare 6l HITHT STAHAT, THN! dhd o[- (5% AdgradT, S J@ar 9%
FITaeS-19 AEMHTT & AHTLICHT TATE, ATAH AT 3T FH AT & FHET o Jrag, T arg § q0F5
TTSATFATSS il i FIEaT e fersreft it Hrar § Fheg o FHTLT STHTHT T AT FTT SA1S F FHT 37 Icasid
AT 7 THA-HAT | 2 o7 O F Ty § F AT I g0 3 {7 =0 Fay 7 g Aoy i v
ferrfer wme g2 of;

3T STaTeh ST HEATHT G S W1 o Uieg ol ToTaefierar siw sff=reg aum & & 8y areasft
T T H AT AT F He § B sfewae fhw T o,

Y =7 IS HTHHT 3 THhT THA-HHT F dae § I2ART, Braa /o, F=a Iguor = 978,
FSATIH TEATHT T 7T BAITERT o6 A1 Fis gqeT<ah TaHeT T I

4624 G1/2025 1)
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ST AT e 1 TU [HI=07 a1 | 37 {e il THT ST 7, ITAH FAeqIT A1e], 17T THRH
TR 37T 3177 Haferd Tl T SMhereT e 3T 7 TTAHT 3T THRT THI-HTHT Y 7reaar a7 ffrerfer
T o forw us qiefa &7 7o BT 71T o7 $i7 ot Fea g Tguor [EAr e 9 fHega e F arg, 390
& STETT &A1 H TohT SIS FATSS o TP TRAT AT [UET 1 ST, TG fasretl 3T FA7 T
#r Afa @ & 5= F o q9ree gweor; Faim e S arer RE=or SamEt F 9R) g F Fwer
ATATALOT | FTaF Felfie AT FTa STSATFATSS I | Jiag, ¥ T F==ror urai  forw sroferg 94T georw
T GAA 3T TAg; THT FHAT A7 forse srara ara G=a &9 § vF g0 Ut & wtead &
T [0 l-S e HAGIAAT; 3T FT ATATEr AT &1 3T 3T+ AT TGOV Haaqeie &= ¥ arg Igu *
=7 8w Iege & for ugfaardt [EEia & @R F3d & 999§ 09 T F AT AT Frhrer
TET 85

I, TETT qATaLor (F2eqor) srfarfaa, 1986 (1986 =T 29) ¥ &<T 6 i 25 FI=T T afFat &T
TN T GO g T TATEL0 (H2eqT) AT, 1986 &l 3 HeTtad #ed & forw Meforted {aw aamr
g, ATH: -

1. (1) = =T & Sfera 98 qAtaor (F3e) 7qy e a9, 2025 g

(2) T FEHRTLT TSI § THTAA hl TG T T il
2. qtar (geqr) e, 1986 F Se=-1 § 9 Hear 25 H, “* (i) & 0% g+ aret fafeai & forg
T =07 A1 (TSN FRT U a6 BIE 7 TS AT ST 3T “* & qH1eq g areft gt 2rdrdr
(zT=aT) R g e aamaoiia o5 & T § ofiT Moo= 87 % v 9% Referted & giaerod
ERUSIRUIAE R

“(%F) %I TFUOT [T 1< ZIT Uk T8 HIE 7 TS a1 ST fS|# qa{aw oy, a9 37 Saarg aadd
HTer, o= HaATerd, Fad A TTTEheor Y shatd Tguor 9=y a7 o Tiaf=ier afeer gir, S Icesi
HATEHT & AT & [T IFT qAMAdT & Hiad (3) § Miace I sateafd g 9% i+ & T
ATferT-1 3 Fiaw (2) # e d= ara fega s9=1 & 2oft § afigg s : -

qrferT |
%.4. Cilj safeafa/g=
(1) (2) (3)
1 JofY TEA LT &7 F 10 e F Ty § a7 Wfeas & sfees
STTaT AT gl | |
2 ot & THIT & T TZIUT &7 2 STaT AT 7 FeA arer &2 % 10 et
F I & A
3 goft T Zoft & iY@ § A SFA1 & smar

1T r 2011 T STAIIET & ATET
2597 o e ygur T A1 gy o T T gl

(@) (i) ToFT ST FATSS IHIT F AATAT 7T ATIGS! F [oIT IcHSIT AT hl JASTAT  THI-HHET

IEEIGGIEEAK
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arferst-ll
w8, (@ FuTAd & g gwaeEfAT  [erguTee & ge % forg s i aw
(4 7 T AT ) e Y it
(1) 2) 3) (4)
1 aoft = 31 fewe< 2022 9% 31 fewe< 2022 %
2 ot & 31 fewaw 2023 % 31 fawew 2025 %
3 Fofy T 31 fewe< 2024 9% 31 fewe< 2025 9%

ATfrT-1l 3 w1 (4) & [fde [t & gger @2 =ifvg o au am B @@= #:i1 9om
TTSAFATES IESIT & AATAT 3+ HIIEST & o7 3 AT9H! &l QT FLAT Tuferd Tal
ST, IS UH 697 & B & ST U2 e & 117 heaiF TG [HI307 q1E 3T Fea 1 A2
TTTErRT0T 1 U a5 AT Teqd F3d 2.

FIOA Toh U HIAT FT HATAT FAdGdT § M8 a7 3R AT TZaT g J9T I(S TH7A
are? wie/de e ATl 1 @ A8t Far g, ar 399 arfernt-ll F w59 (4) § [AfeE
ararEt & gatar afaafd ager f ST,

AT AT G H HoHL STSAFAIEE 6 (o107 IcHSid HIAHT 0! TASTAT (HFTTHE 2T

(i)

(ii)

(iif)

()

31 f&&a¥ 2030 & Tger & I sl ATTUIT FIA ATl AT [Ae[d@ q4=1 T qoF STEAFATEE
Icasid & forT AT 9Tt 7 Q2T FTAT STUTerd Agl g, TS UH 63 98 g o e T g
& forT e Jguor =7 1S i R [Aegd TTieEor it aaqaEdr Tedd F3d o

Frd o =7 4= 97 31 fasa¥ 2030 & Iearied forea ¥ 0.40 ¥0¥ wid A firaw &
TTAT AT TS SATUIAT, TTE IART TATAT HTGE FTAHT T 27 60 &7 3q%00 §
fAfde fafyr & arg off S w=ar &;

HISET A0t 'F &% q19 &g 997 31 fGEwaw, 2027 T 0% STAFIIEe Icsi ATTHT HT
AIATAT F| AT ZI AT AV 'F a1 oy === 7 ot 31 ffmwaw, 2027 & 92 7 7|
T ATATAT HAT 2 3T 31 faswaw, 2027 & are AT 2 arer A0 ‘&' & =T §IF =
TTRT T STATAT FATET FA F T8 & TATAT FT;

FAATT STAAT ¢ [T ST AT AV @ o T TIA/THDT o6 [0 TR STSAFAEE IcaqsTT
HIAeT 6l TASAAT, 5 LR G TG0 TG AhA ATGGAAT 2006 F Tgd Tod THA
qTaY TRATSATSN & THTET (erast geaisha arefd it et & sra o [Aeterted giEar
& HATHTL ST AT FALATAT 6 ST T AIHA T ATHA 6 SATHTL T il STUIAT:

T qaTaoii T T8t gt &f ST Tt &, a7 UH 697 T Uaa] Goh STSSaarse JIFat 6l
TTSTAT T THTAT T rwew o7 T 8, Ferd o "aterd TR seqEE o Afag=Er
ST 2 A7 T 7 =g 9 % fiae afiEer arde 97 T 6T F o s w1 af 'ew
TTESAFATSS HIHH] I AN T ST &, A I 31 [eEwT, 2028 F TATET givT| 37+ THT ATHAT
o, a9 forea w3 v stfeg=eT |@ear ar.arn ., 742 (37) 30 #TEq, 1990 3T At ~a

SHATE wTHEe] & 31 fewwaw, 2028 T ATITAT HTAT g,
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(®)

TTE g% T ST ATer ST Al TATE0 SRS Al &f T2 8, TT G0h SIS FETES HIAH] 0l
TATSTAT ST Ik AN g T A I7 sreoreaT, gm=r-a9 o2 |enfed, ST & aatawor g979
ArFe ATAg=AT 2006 | Fetfa TR o SqaTe, UHT T TRISHT &7 &7 T 93 Ta<oi
Aot # RS e g it S Areet § 9wt STesiie|TEe AIAE a0 78l (0 70 &, Fgt
ara fa=ra === Fr srfeg=aT e aran [, 742 (31) 30 e, 1990 3w Afef~a ©&F

SATE HTHEE] & 9T HTAT G,

THT STTATFATZS IS & (10 T AT 39 O] Ga=A1/zHh=a1 F dag ¥ 31 feawaw, 2028
AT g, g ie 392 027 (i) § e a9 #iHT & Fae qiar a1 @deT 151 997 6,

(iv) |FT STAFATES IS HTHH AV T o Y a1 B S50 9% 0] 7 g, T90d
T srferg=mT e ar.#1./. 742 (1) 30 w1, 1990 =T e~ & F=ATE Arest
FT AATAS FATET BT 03T 202t T % Hisg a9 e w9 gy 2% s
WG] T ATATAT A2 Fe i gHI-HA7 31 fegaw, 2029 €;

g TLHTL Fea T TGO =T e (HTdTfe) &t frwrier 9%, srser gy arg &Ea
THAT T ToHL STSAFATSS IS TR o6 AATAT T Hated THI-EHT AT F&T 3

arferet-Il & Fiew (4) § [fde f[7fr o T (@), (1) &7 (7) & e Tty & 9, g e
AT 3T SAATAT T FIA AT q1q (=g g2t a2 arrershr-ll 7 [fde =2 F s w=iaer
Saqfe @ITE STOsAT, SrIia:-

atferT-1l
THI-HHAT & T AGITAT T A qTA T giagid
AT FT GATAT (e e Saarfea faseh F fg =)
0-180 fa= 0.20
181-365 fa=r 0.30
366 fa7 i 399 I 0.40”

[T, . F1-15017/40/2007- Hrfrsseg]
frerer FHI A1, LFq af=a

e 7 At &1 fGq7 19 T99%, 1986 F Sraer HeaT 844(2) F FIT AILT T TSI, FHTLTI % TRI-11,
@< 3, IT-EE (i) § THRITAT FFAT 747 = &7 3 [ATs, 2005 i SATEE=AT HEAT SHUAs-446(3) +
HTETH & Ferrtera o |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 11th July, 2025

G.S.R. 465(E).— Whereas Sulphur dioxide emission standards were published by the Central Government
vide SO 3305(E) dated the 7" December, 2015 for coal and lignite based thermal power plants in the country, also
prescribing certain timelines, which were amended subsequently from time to time;

And whereas many representations were received regarding exemption or relaxation in timelines of these
emission standards due to limited availability of technology providers, its techno-economic feasibility, negative impact
of COVID19 pandemic on supply chain, price escalation due to high demand and low supplies, low Sulphur dioxide
concentration in ambient air and heavy burden on consumer due to increase in electricity prices etc., and explicit
recommendation of the Ministry of Power was received in this regard;

And whereas several studies were conducted by research institutions regarding effectiveness and rationale
behind these standards and its role in overall ambient air pollution of the region;

And whereas several stakeholder consultations were done with Industry, Ministry of Power, Central Pollution
Control Board, scientific institutions and other stakeholders regarding these emission standards and its timeline.;

And whereas a committee in the Central Pollution Control Board was constituted to examine the issue in totality,
assess the available study reports, other relevant materials and other related factors and make a recommendation on
applicability of these standards and its timeline;

And whereas the Central Pollution Control Board, after detailed analysis, has submitted its recommendation
based on its study on National Ambient Air Quality Standards of Sulphur dioxide across most of the regions of the
country; resource conservation in terms of avoiding additional consumption of water, auxiliary power, and limestone;
increase in carbon footprint or Carbon dioxide emission into the atmosphere due to operation of control measures being
deployed, and mining and transportation of limestone required for these control measures; the techno-economic
feasibility of implementation of such control measures in all coal or lignite based Thermal Power Plants; and also
applying the precautionary principle for control and abatement of air pollution in densely populated areas and other air
pollution sensitive areas.

Now therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment (Protection)
Act,1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

1. (1) These rules may be called the Environment (Protection) Fourth Amendment Rules, 2025.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule - I, in serial number 25, for the entries beginning with “*
(i) A task force shall be constituted by Central Pollution Control Board (CPCB)” and ending with “**Includes all the
TPPs (units) which have been accorded environmental clearance and are under construction” the following shall be
substituted, namely:-

“ (a) A task force shall be constituted by Central Pollution Control Board comprising of representative from the Ministry
of Environment, Forest and Climate Change, Ministry of Power, Central Electricity Authority and the Central Pollution
Control Board to categorise the thermal power plants in three categories as specified in column (2) of the Table-I below,
on the basis of their location specified in column (3) of the said table, to comply with the emission standards:-
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TABLE -1
Sl. |Category Location/area
No.
a) 2 3)
1 Category A Within 10 km radius of National Capital Region or cities having million
plus population'.
2 Category B Within 10 km radius of Critically Polluted Areas” or Non-attainment
cities?
3 Category C Other than those included in category A and B

' As per 2011 census of India.

2 as defined by the Central Pollution Control Board.

(b) (i) The timelines for applicability of emission standards for parameters other than Sulphur dioxide emissions shall
be as follows:-

(©)

TABLE-II
SI.  |Category Timelines for compliance Last date for retirement of units for
No. (Non-retiring units) exemption from compliance
(@) 2 (€)] 4)
1 Category A Upto 31% December 2022 Upto 31% December 2022
2 Category B Upto 31% December 2023 Upto 31% December 2025
3 Category C Upto 315 December 2024 Upto 31% December 2025

(i1) the thermal power plant declared to retire before the date as specified in column (4) of Table-II shall
not be required to meet the specified standards for parameters other than Sulphur dioxide emissions
in case such plants submit an undertaking to Central Pollution Control Board and Central Electricity
Authority for exemption on ground of retirement of such plant:

Provided that such plants shall be levied environment compensation from the dates as
specified in column (4) of Table —II, at the rate of rupees 0.40 per unit electricity generated in case
their operation is continued beyond the date as specified in the undertaking in case the Thermal
Power Plant or Unit do not meet the specified standards.

The Applicability of emission standards for Sulphur dioxide in thermal power plants shall be as follows:

the thermal power plants declared to retire before 315 December, 2030 shall not be required to meet the
specified standards for Sulphur dioxide emissions in case such plants submit an undertaking to Central
Pollution Control Board and Central Electricity Authority for exemption on ground of retirement of such
plant:

Provided that such plants shall be levied environment compensation from the 31% December
2030, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond
the date as specified in the undertaking without meeting the specified standards;
the existing Category A thermal power plants shall comply with the Sulphur dioxide emission standards
by 31% December, 2027 and the Category A thermal power plants under commissioning shall also comply
with the standards before 31% December, 2027. Other category A plants to be commissioned after
31% December, 2027 will operate only after ensuring compliance of these standards;

for all Category B Plants or Units, whether existing or upcoming, the applicability of Sulphur dioxide
emission standards, shall be decided on a case to case basis by the Central Government based upon the
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recommendations of the Expert Appraisal Committee in charge of Thermal Power Projects constituted
under Environment Impact Assessment notification 2006 based on the appropriate scientific studies as
per the following procedure:

A. in case environmental clearance has already been granted, such plants or units may opt for review
of the applicability of Sulphur dioxide standards provided that concerned project proponent
applies for such review on the PARIVESH portal within six months of the date of issue of this
notification, in case Sulphur dioxide standards are decided as applicable, the same shall be
effective from 315 December, 2028 and in all other cases, the thermal power plant shall comply
with the stack height criteria notified vide notification number GSR 742 (E) dated the
30" August, 1990 by 315 December, 2028;

B. in cases of upcoming plants where EC has not been granted, the applicability of Sulphur dioxide
standards and the date of its coming into force or otherwise will be as specified in environmental
clearance granted to each such projects following the procedure as laid down in Environment
Impact Assessment notification 2006 as amended from time to time and in cases, where the
Sulphur dioxide standards are not made applicable, the thermal power plants shall comply with
the stack height criteria notified vide notification number GSR 742 (E) dated the 30" August,
1990;

C. these standards for Sulphur dioxide emissions shall be applicable with effect from the
315 December, 2028 in respect of all those plants or units which have not opted for review within
the given timeframe as specified in para (i) above;

iv. the Sulphur dioxide emission standards shall not be applicable to all Category C thermal power plants
subject to ensuring compliance of stack height criteria notified vide notification number GSR 742 (E),
dated the 30" August, 1990 and the time line for ensuring compliance by the existing Category C
Thermal Power Plants of stack height criteria by the 31% December, 2029.

(c) The Central Government may, on the recommendations of the Central Pollution Control Board, by an
order grant extension of timelines to thermal power plants from compliance of Sulphur dioxide
emission standards.

(d) There shall be levied environment compensation on the non-retiring and non-compliant thermal power
plants, after the date as specified in column (4) of Table-II and the date specified in paragraph (b), (¢) &
(d), as per the rates specified in Table-III.

TABLE -I1I

Environmental Compensation (Rs. per unit

Non-Compliant operation beyond the Timeline electricity generated)

0-180 days 0.20
181-365 days 0.30
366 days and beyond 0.40”.

[F. No. Q-15017/40/2007-CPW]
NEELESH KUMAR SAH, Jt. Secy.

Note: The Principal rules were published in the Gazette of India, Extraordinary, Part-1I, Section 3, Sub-section (i)
vide number S.0.844(E), dated the 19" November, 1986 and last amended vide notification number
G.S.R 446(E) dated the 3™ July, 2025.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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J-15011/01/2018-1A.1(T)
Government of India
Ministry of Environment, Forests and Climate Change
Impact Assessment Division
3rd Floor, Vayu Block,
Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj
New Delhi-110003

Dated the 19th November, 2018.
OFFICE MEMORANDUM

Subject: Standardisation of Conditions to be stipulated in the Environmental
Clearance for Thermal Power Projects.

The Ministry stipulates the specific and general conditions while granting the
Environmental Clearance as part of environmental protection measures during project
and operational stages. These conditions are recommended by the Expert Appraisal
Committee (EAC). To standardize these conditions, the Ministry has initiated the exercise
for revision of these conditions across all the sectors.

2. In order to bring uniformity on stipulated terms and conditions along with the
other sectors and to provide general guidelines to the EAC aswell as Project Proponents,
the Ministry in consultation with the EAC (Thermal Power Projects) and Ministry’s
Regional Offices, has prepared the standard conditions for Thermal Power Sector which
is enclosed herewith as Annexure-1L

3. These standard conditions shall be considered by the Expert Appraisal Committee
(EAC) at the time of appraisal of proposals for grant of Environmental Clearance. The
EAC after due diligence may modify, omit and stipulate additional conditions based on
the project specific requirements. The recommended conditions by the EAC shall be
brought in the minutes of the meeting.

This issues with the approval of the Competent Authority.
t -,
G

(Dr. S. Kerketta)
Director, IA.1

To,

The Chairman, CPCB

Chairman/Member Secretaries of all the EACs
Chairman/Member Secretaries of all the SEIAA/ SEACs
Chairman /Member Secretaries of all the SPCB/UTPCCs
All officers of IA Division

ke

Copy for information to:

PS to Minister for Environment, Forest and Climate Change
PS to MoS (EF&CC)

PPS to Secretary (EF&CC),

PPS to AS{AKJ)/AS{AKM)

PPS to JS(VV)/JIS(JT)

Website of MOEF&CC

Guard File.

NoukwbrE
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Annexure-1

Standard EC Conditions for Thermal Power Sector

A. Statutory compliance:

1.

Emission Standards for Thermal Power Plants as per Ministry’s Notification S.0.
3305(E) dated 7.12.2015, G.S.R.593(E) dated 28.6.2018 and as amended from
time to time shall be complied.

Part C of Schedule 11 of Municipal Solid Wastes Rules, 2016 dated 08.04.2016 as
amended from time to time shall be complied for power plants based on
Municipal Solid Waste.

MoEF&CC Notification G.S.R 02(E) dated 2.1.2014 as amended time to time
regarding use of raw or blended or beneficiated/washed coal with ash content not
exceeding 34% shall be complied with, as applicable.

MoEF&CC Notifications on Fly Ash Utilization S.O. 763(E) dated 14.09.1999,
S.0. 979(E) dated 27.08.2003, S.O. 2804(E) dated 3.11.2009, S.O. 254(E) dated
25.01.2016 as amended from time to time shall be complied.

Thermal Power Plants other than the power plants located on coast and using sea
water for cooling purposes, shall achieve specific water consumption of 2.5
m?*/MWh and Zero effluent discharge.

The recommendation from Standing Committee of NBWL under the Wildlife
(Protection) Act, 1972 should be obtained, if applicable.

No Objection Certificate from Ministry of Civil Aviation be obtained for
installation of requisite chimney height and its siting criteria for height clearance.
Groundwater shall not be drawn during construction of the project. In case,
groundwater is drawn during construction, necessary permission be obtained from
CGWA.

B. Ash content/ mode of transportation of coal:

1.

EC is given on the basis of assumption of __ % of ash content and ____km
distance of transportation in rail/road/conveyor/any other mode. Any increase of
%ash content by more than 1 percent, and/or any change in transportation mode or
increase in the transport distance (except for rail) require application for
modifications of EC conditions after conducting the ‘incremental impact
assessment’ and proposal for mitigation measures.

C. Air quality monitoring and Management:

.

T

Flue Gas Desulphurisation System shall be installed based on Lime/Ammonia
dosing to capture Sulphur in the flue gases to meet the SO» emissions standard
of 100 mg/Nm’.

Selective Catalytic Reduction (SCR) system or the Selective Non-Catalytic
Reduction (SNCR) system or Low NOX Burners with Over Fire Air (OFA)
system shall be installed to achieve NOx emission standard of 100 mg/Nm?,

Page 1 of 8
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High efficiency Electrostatic Precipitators (ESPs) shall be installed in each unit
to ensure that particulate matter (PM) emission to meet the stipulated standards
of 30 mg/Nm>.

Stacks of prescribed height  m shall be provided with continuous online
monitoring instruments for SOx, NOx and Particulate Matter as per extant rules.
Exit velocity of flue gases shall not be less than 20-25 m/s. Mercury emissions
from stack shall also be monitored periodically.

Continuous Ambient Air Quality monitoring system shall be set up to monitor
common/criteria pollutants from the flue gases such as PMio, PM2s, SOz, NOx
within the plant area at least at one location. The monitoring of other locations
(at least three locations outside the plant area covering upwind and downwind
directions at an angle of 120° each) shall be carried out manually.

Adequate dust extraction/suppression system shall be installed in coal handling,
ash handling areas and material transfer points to control fugitive emissions.
Appropriate Air Pollution Control measures (DEs/DSs) be provided at all the
dust generating sources including sufficient water sprinkling arrangements at
various locations viz., roads, excavation sites, crusher plants, transfer points,
loading and unloading areas, etc.

D. Noise pollution and its control measures:

1.

The Ambient Noise levels shall meet the standards prescribed as per the Noise
Pollution (Regulation and Control) Rules, 2000.

Persons exposed to high noise generating equipment shall use Personal Protective
Equipment (PPE) like earplugs/ear muffs, etc.

Periodical medical examination on hearing loss shall be carried out for all the
workers and maintain audiometric record and for treatment of any hearing loss
including rotating to non-noisy/less noisy areas.

E. Human Health Environment:

1.

Bi-annual Health check-up of all the workers is to be conducted. The study shall
take into account of chronic exposure to noise which may lead to adverse effects
like increase in heart rate and blood pressure, hypertension and peripheral
vasoconstriction and thus increased peripheral vascular resistance. Similarly, the
study shall also assess the health impacts due to air polluting agents.

Baseline health status within study area shall be assessed and report be prepared.
Mitigation measures should be taken to address the endemic diseases.

Impact of operation of power plant on agricultural crops, large water bodies (as
applicable) once in two years by engaging an institute of repute. The study shall
also include impact due to heavy metals associated with emission from power
plant.

Sewage Treatment Plant shall be provided for domestic wastewater.

44
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F. Water quality monitoring and Management:

Induced/Natural draft closed cycle wet cooling system including cooling towers
shall be set up with minimum Cycles of Concentration (COC) of 5.0 or above for
power plants using fresh water to achieve specific water consumption of 2.5
m3/MWhr. (Or) Induced/Natural draft open cycle cooling system shall be set up
with minimum Cycles of Concentration (COC) of 1.5 or above for power plants
using sea water.

In case of the water withdrawal from river, a minimum flow 15% of the average
flow of 120 consecutive leanest days should be maintained for environmental flow
whichever is higher, to be released during the lean season after water withdrawal
for proposed power plant.

Records pertaining to measurements of daily water withdrawal and river flows
(obtained from Irrigation Department/Water Resources Department) immediately
upstream and downstream of withdrawal site shall be maintained.

Rainwater harvesting in and around the plant area be taken up to reduce drawl of
fresh water. If possible, recharge of groundwater to be undertaken to improve the
ground water table in the area.

Regular (at least once in six months) monitoring of groundwater quality in and
around the ash pond area including presence of heavy metals (Hg, Cr, As, Pb, etc.)
shall be carried out as per CPCB guidelines. Surface water quality monitoring
shall be undertaken for major surface water bodies as per the EMP. The data so
obtained should be compared with the baseline data so as to ensure that the
groundwater and surface water quality is not adversely impacted due to the project
& its activities.

The treated effluents emanating from the different processes such as DM plant,
boiler blow down, ash pond/dyke, sewage, etc. conforming to the prescribed
standards shall be re-circulated and reused. Sludge/ rejects will be disposed in
accordance with the Hazardous Waste Management Rules.

Hot water dispensed from the condenser should be adequately cooled to ensure
the temperature of the released surface water is not more than 5 degrees Celsius
above the temperature of the intake water.

Based on the commitment made by the Project Proponent, Sewage Treatment
Plants within the radius of 50 km from proposed project, the treated sewage of
.......KLD from STP ..... (name) shall be used as an alternative to the fresh water
source to minimize the fresh water drawl from surface water bodies.

Wastewater generation of .......... KLD from various sources (viz. cooling tower
blowdown, boiler blow down, wastewater from ash handling, etc) shall be treated
to meet the standards of pH: 6.5-8.5; Total Suspended Solids: 100 mg/l; Oil &
Grease: 20 mg/l; Copper: | mg/l; Iron:1 mg/l; Free Chlorine: 0.5; Zinc: 1.0 mg/l;
Total Chromium: 0.2 mg/l; Phosphate: 5.0 mg/l;

. Sewage generation of .......KLD will be treated by setting up Sewage Treatment

plant to maintain the treated sewage characteristics of pH: 6.5-9.0; Bio-Chemical

4
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Oxygen Demand (BOD): 30 mg/l; Total Suspended Solids: 100 mg/l; Fecal
Coliforms (Most Probable Number): <1000 per 100 ml.

G. Risk Mitigation and Disaster Management:

l.

Adequate safety measures and environmental safeguards shall be provided in the
plant area to control spontaneous fires in coal yard, especially during dry and
humid season.

Storage facilities for auxiliary liquid fuel such as LDO and HFO/LSHS shall be
made as per the extant rules in the plant area in accordance with the directives of
Petroleum & Explosives Safety Organisation (PESO). Sulphur Content in the
liquid fuel should not exceed 0.5%.

Ergonomic working conditions with First Aid and sanitation arrangements shall
be made for the drivers and other contract workers during construction phase.
Safety management plan based on Risk Assessment shall be prepared to limit the
risk exposure to the workers within the plant boundary.

Regular mock drills for on-site emergency management plan and Integrated
Emergency Response System shall be developed for all kind of possible disaster
situations.

H. Green belt and Biodiversity conservation:

Green belt shall be developed in an area of 33% of the total project with
indigenous native tree species in accordance with CPCB guidelines. The green
belt shall inter-alia cover an entire periphery of the plant.

In-situ/ex-situ Conservation Plan for the conservation of flora and fauna should be
prepared and implemented.

Suitable screens shall be placed across the intake channel to prevent entrainment
of life forms including eggs, larvae, juvenile fish, etc., during extraction of
scawater.

L. Waste management:

1.

Solid waste management should be planned in accordance with extant Solid
Waste Management Rules, 2016.

Toxicity Characteristic Leachate Procedure (TCLP) test shall be conducted for
any substance, potential of leaching heavy metals into the surrounding areas as
well as into the groundwater.

Ash pond shall be lined with impervious liner as per the soil conditions. Adequate
dam/dyke safety measures shall also be implemented to protect the ash dyke from
getting breached.

Fly ash shall be collected in dry form and ash generated shall be used in phased
manner as per provisions of the Notification on Fly Ash Utilization issued by the
Ministry and amendment thereto. By the end of 4™ year, 100% fly ash utilization
should be ensured. Unutilized ash shall be iiésposed off in the ash pond in the form
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of High Concentration Slurry. Mercury and other heavy metals (As, Hg, Cr, Pb,
etc.) will be monitored in the bottom ash as also in the effluents emanating from
the existing ash pond. Flyash utilization details shall be submitted to concerned
Regional Office along with the six-monthly compliance reports and utilization
data shall be published on company’s website.

Unutilized ash shall be disposed off in the ash pond in the form of High
Concentration Slurry/Medium Concentration Slurry/Lean Concentration Slurry
method. Ash water recycling system shall be set up to recover supernatant water.
In case of waste-to-energy plant, major problems related with environment are fire
smog in MSW dump site, foul smell and impacts to the surrounding populations.
Therefore, the following measures are required to be taken up:

i) Water hydrant at all the dumpsites of MSW area to be provided so that the fire
and smog could be controlled.

i) Sprayer like microbial consortia may be provided for arresting the foul smell
emanating from MSW area.

. Monitoring of compliance:

. Environmental Audit of the project be taken up by the third party for preparation
of Environmental Statement as per Form-V & Conditions stipulated in the EC and
report be submitted to the Ministry.

Resettlement & Rehabilitation Plan as per the extant rules of Govt. of India and
respective State Govt. shall be followed, if applicable.

Energy Conservation Plan to be implemented as envisaged in the EIA / EMP
report. Renewable Energy Purchase Obligation as set by MoP/State Government
shall be met either by establishing renewable energy power plant (such as solar,
wind, etc.) or by purchasing Renewable Energy Certificates.

Monitoring of Carbon Emissions from the existing power plant aswell as for the
proposed power project shall be carried out annually from a reputed institute and
report be submitted to the Ministry’s Regional Office.

Energy and Water Audit shall be conducted at least once in two years and
recommendations arising out of the Report should be followed. A report in this
regard shall be submitted to Ministry’s Regional Office.

. Environment Cell (EC) shall be constituted by taking members from different
divisions, headed by a qualified person on the subject, who shall be reporting
directly to the Head of the Project.

. The project proponent shall (Post-EC Monitoring):

a. send a copy of environmental clearance letter to the heads of Local Bodies,
Panchayat, Municipal bodies and relevant offices of the Government;

b. upload the clearance letter on the web site of the company as a part of
information to the general public.

c. inform the public through advertisement within seven days from the date of
issue of the clearance letter, at least in two local newspapers that are widely

' Page S of 8
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circulated in the region of which one shall be in the vernacular language that
the project has been accorded environmental clearance by the Ministry and
copies of the clearance letter are available with the SPCB and may also be
seen at Website of the Ministry of Environment, Forest and Climate Change
(MoEF&CC) at http://parviesh.nic.in.

. upload the status of compliance of the stipulated environment clearance

conditions, including results of monitored data on their website and update
the same periodically;

monitor the criteria pollutants level namely; PM (PMjo & PMas incase of
ambient AAQ), SOz, NOx (ambient levels as well as stack emissions) or
critical sectoral parameters, indicated for the projects and display the same at
a convenient location for disclosure to the public and put on the website of
the company;

submit six monthly reports on the status of the compliance of the stipulated
environmental conditions including results of monitored data (both in hard
copies as well as by e-mail) fo the Regional Office of MoEF&CC, the
respective Zonal Office of CPCB and the SPCB;

. submit the environmental statement for each financial year in Form-V to the

concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on
the website of the company;

inform the Regional Office as well as the Ministry, the date of financial
closure and final approval of the project and the date of commencement of
the land development work.

K. Corporate Environmental Responsibility (CER) activities:

L.
l.

CER activities will be carried out as per OM No. 22-65/2017-1A.11 dated
01.05.2018 or as proposed by the PP in reference to Public Hearing or as
earmarked in the EIA/JEMP report along with the detailed scheduled of
implementation with appropriate budgeting.

Marine facilities:

As the seawater intake systems are required for the plant fall in CRZ area,
recommendations from State Coastal Zone Management Authority (SCZMA) as
per CRZ Notification shall be implemented.

Marine intake and outfall pipelines shall be located as per the recommendations
State Coastal Zone Management Authority (SCZMA).

e .
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Sea Water Intake:

Seawater intake system shall be so designed and constructed to ensure sufficient
sweater in terms of quantity and quality.

The withdrawal of seawater shall be preferably through a pipeline with a riser
equipped with a velocity cap arrangement and bar screen to arrest the
impingement of large marine organisms.

In all tide conditions (particularly at spring low tides) the riser head must be
flooded with the required submergence of seawater above its top.

Effluent Release:

At the effluent release point, maximum temperature of the discharge water shall
not be more than 5°C and salinity shall not exceed 50 ppt with respect to that of
the ambient seawater.

Use of antifouling agents like chlorine / hypochlorite, shall be carefully
controlled. The chlorine concentration shall not exceed 0.2 ppm at the effluent
release point.

The effluent when released at the selected location shall attain sufficient dilution
so that near ambient water quality (particularly temperature and salinity) is
attained within 500 m from the release location, at low tide.

The location of the diffuser shall be marked with a solar lighted buoy to avoid
accidents.

The site selected based on mathematical modeling shall ensure absence of
recirculation of the effluent plume in the seawater intake area under all tidal
conditions.

The effluent shall be released through a properly designed multiport diffuser
above the seabed to facilitate its efficient initial mixing with the receiving
seawater.

Efficacy of the diffuser shall be ascertained at least once in 2 years through
scientific studies and corrective actions such as cleaning of the diffuser from
marine growth, removal of silt deposits, etc. shall be taken up, if warranted.
Continuous online monitoring system for Temperature and Salinity shall be
installed to monitor the quality of effluent.

Common to intake and effluent:

The pipeline shall be buried below the seabed at a depth to ensure its stability
under rough sea conditions particularly during cyclone / tsunami. The depth of
burial will depend on the seafloor strata but normaily the top of the pipeline shall
be at least 1 m below the bed level. In the surf and intertidal zones, the pipeline
shall be buried below the maximum scour level.

In case of open channel, the channel shall be constructed as per the
recommendations of State Coastal Zone Management Authority (SCZMA).

<o
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_ ¥f the substratum is rocky the pipeline may be anchored to the rock provided the
geology of the area satisfactorily supports the structure which shall be ascertained
through geo-technical investigations.
. Exposed pipeline section and riser shall be protected by armour stone from waves,
boats anchoring, fishing activities etc.
 The location of the riser & diffuser shall be marked with a solar lighted buoy to
avoid accidents from boats.
_ Marine / Sea water quality shall be monitored at effluent release location at the
center. Parameters to be monitored shall be as follows:

a. Physico-chemical: Temperature, Salinity, pH and Dissolved Oxygen.

b. Biological: Primary  Productivity, ~Phytoplankton (Chlorophyll  a,
Phaeophytin, Population, Species), Zooplankton (Biomass, Population,
Species) and Benthos (Biomass, Population, Species).

" 1In case of Coastal Power Plants, the Mangrove plantation shall be taken up in an
areaof ...... ha, along the coast/ on the banksof ......... Estuary.

EE X
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